.Second Floor,
Commercial - Complex,
Indirenagar, - '
Bangalore-560038

I.J‘ated_-s 0S EP 1993

APPLICATION NO(S) ~ 738 of 1993.

- APPLICRNTS:S,Eswar Rao JadaN' fRF SPONDENTS: Secretary,Mlnlstry of -
. : . , Defence,NDelhi & Others.

Ta, ,
1; Sri.G.J. NagaraJ Rao,
| Advocate,No.126,13th-Aain
liathikere Lay Out, :

Gokul First Stage,
Bangalore—560054;

2. - The Office=in-Charge,
- ALISDA,Directorate of Technlcal
Development and Productlon(AIR)

Jalahalli Camp Road,
Yeshwanthapur,Bangéore-560 022.

3. Sri.M.S.Padmarajaiah,
: Central Govt.Stng.Counsel,
High Court Building,
Banoalore-lo .

Subject:- Forwarding of copies of. the . Order Q&SSEd z
. the Central dmlnlstratlve Trlbunal,ebngalore,

: Please flnd enclosed hereu1th a copy of the
: URDER/STAY/INTERIN ORDER, passed by this Tribunal :m the -

above said application(s ) on Sept mber 1993,

é) %)—5 QEP Y REG ISTRAR
g ‘ JUD IC IAL BRANCHES




oy

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED THIS THE TWENTY SECOND DAY OF SEPTEMBER 1993
| Present: .
Hon'ble Mr. Justice P.K. Shyamgmdar <+« Vice-Chairman
Hon'ble Mr. V. Ramakrishnan ... IMember [A)

APPLICATION NO.738/93

S. Eswar Rao Jadaw,

S/o shivaji Rao Jadhav,

Aged 40 years,

Driver of Truck,

ALISDA DID & P [AIR],

Ministry of Defence,

Government of India,

Jalahalli Camp Road,

Yeshwanthput, ‘

Bangalore-560 022. ««+ Applicant

[shri G.J. Nagaraja Rao ... Advocate]
V.
1.  The Union of India
Ministry of Defence,
by its Secretary,
New Delhi.
2. The Officer-in-Charge,
ALISDA, DID & P [AIR],
Jalahalli Camp Road,

Yeshwanthpur, '
Bangalore-560 022 -+« Respondents

(Shri M.S. Padmarajaiah ... Advocate]

This application having come up for admission kefore this

Tribunal today, Hon'ble Vice Chairman, made the following:

ORDER

1. The respondents had been notified in_ thié application and
today on their behalf Jearned Senior Standing Counsel Shri M.S.
Padmarajaiah filed memo of appearance and also filed a letter




directed to report to duty imediately. Copies of that ordef.

have also been filed.

2. Learned counsel for the applicant is apparently satisf;.ed o
with this development. Under the  aforesaid circumstances th:Ls o
applicaﬁion has become infructuous in the light of the subsequ
event resultmg the order of termination having been revo<ed
and the applicant directed to report to duty. This appllcaf.‘ b

is hereby disposed off as having became ;'mffuctuous.

i iiath [\E i




